
cr £AL AD:41N ir RTIV,T RIBUNAL 

PAT NA BENCH, P A T N A 

Date of decision : 27-APR-2000. 

Atmesh Rumar, son of Shri Jaigovind Siagh, resident of 
village & P.O. Masauraha, via Pliganj, Patna District, 
P.S • Pe lianj, Dist rict Patna. 	•.. 	APFLICNr 

jvocate ; ShriS.N.Tiwary. 

Vs. 

1, The Union of India through the Secretary 'to the Govt. 
of India, Ministzy of info znation & Broadcastiz, 
All india Radio, New De1hi110 001. 

2, 	The Director General, All India Radio, A]cashvanj 
havan, New Delhi...110 001. 

3. 	The Station Director, All' India Radio, Patx-800 001, 

4, 	The Pograinne £xecutive, All India Radio, kzaribagh. 
.SP0NUNS, 

By---Advocate : Shri D. K.Jha, ASC 

CO RAM 

HON'BLE MR. JUSTICE SNAYN, VI-CIiMrN. 
k$N 'BJE MR. L. R. KØ?RSAD, MEMBER (AMINIST RTIVE). 

O)RDICrATD IN COULU' 

S.NARyAN) V.C.: 	ven though no written statement has 

been filed on behalf of the respondents, Shri D.LJha, 

Addi. Standing Counsel appearing'on behalf of the res- 

pondents, submitted that he would prefer to azgue the case 

and defend the cause of the resçondents even without 

written statement. That being as such, we prefer to hr 

the counsel appearing on behalf of the both the sides 

on merits, 

We have hd the counsel on the either side 

and have also carefully perused the materials on the 

record, 

Suffice it to say, that, the applicant was 

one of the candidates for selection to the post of. Peon 
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in the office of therespondents and on his name being spon-

sored by the 2Thployment Exchange, kiazaribagh, he apared 

before the Prograrime £xecutive, Haze ribagh, on 6th Septener, 

1991, and he was ultimately, selected by the Selection 

Committee constituted for the purposes The name of the ap 

licant appeared at sl,no,5 out of, all told, six candidates 

empanelled in the select list, vide Annexure...2V'3. Since the 

applicant has not yet been preferred with any appointaent 

even after a lapse of more than eight or nine years, there 

was the necessity for him to come-up with the instant 

app licat ion. 

4. 	 Learned counsel for the zes pa nde nts ye ry e m- 

phatically urged that mere empanelirnent of any candidate 

in the select list does not give indefeasible right 30f) 

appointment, and in this context, he has ref erred to the 

decision of the Supreme Court in the case of Rani Lakshmibai 

Khetriya Gramin Bank Vs. Chandbihari Mpoor & Ors,; reported 

in 1998 (7) 5CC 469. We would certainly ie&w4h the 
Sj 

view and the principles laid dn by thp Supreme Cburt in 

this case and would prefer to apply the same in the instant 

case. It is true that on the basis of the principles laid 

dan bythe Supreme Court, the applicant may not insist 

any claim of appointment merely on the basis of his name 

being listed in the select list, but in this context, we 

would Ce rta in ly say that w hen he has been enlisted and  

one other pers ons not in the 
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list have been appointed on the cost for which .a select 

list had been prepared arKl,to that effect representations 
1 

also have been filed from time to times  We are of the view 

that the respondents were under obligation to examine his 

case and to apprise him with the result thereof, 

ed above, we 

dispose of the instant CA with direction upon the Lespondents 

to examine the case of the applicant on the basis of his 

pending representation axl to apprise him with the resul 

thereof. We, however, express no opinion on the individual 

merits of the case, There shall be no order as to costs. 

(S .NYAN) 
NMB.R(A) 
	 V IE-.CFAI 1AN. 


